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COMMITTEE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS
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(Form Lok Samsa)

I, the Chairman of the Committee on Private Members' Bills and
Resolutions, having been authorised by the Committee to present the
Report on their behalf, present this Eleventh Report.

2. The Committee met on the 4th April, 1972, for—

L Allecation of time to the Resolution at item No. 2 set down in
the List of Business for Friday, the 7th April, 1972,

I1. Clsssification and allocation of time for discussion of Bills (Vide
Appendix) under clauses (b) and (¢) of Rule 204(1) of the
Rules of Procedure.

II1. Examination of the Constitution (Amendment) Bill, 1872 (Omis-

sion of article 370) by Shri Prasannbhai Mehta under Rule
204(1) (a) of the Rules of Procedure.

Allotment of time to Resolution

8. Shri Inder J. Malhotra who had tabled the Resolution was invited
to attend the sitting. He attended. The Committee recommend that 2
hours be allotted to his resolution regarding ban on communal para-
military organisations.

Classification and allocation of time to Bills

4. The Members-in-charge of the Bills were invited to attend the
sitting. Dr. Karan Singh attended.

5. After considering all aspects of the Bills, the Committee recom-
mengd that all the Bills be placed in category ‘B’. The Committee recom-
mend allocation of time for each of the Bills as shown in column 8 of the

Appendix.

of the Constitution (Amendment) Bill, 1972 (Omission of
article 370) by Shri Prasennbhaol Mehta

6. Shri Prasannbhai Mehta, the Member-in-charge of the Bill was
invited to attend the sitting. He attended.

7. The Bill seeks to omit article 370 of the Constitution with a view
to put an end to the special position enjoyed by the State of Jammu and
Kashmir by the end of the year 1972.

The Commitiee recommend that the Member might be permitted to
move for leave to introduce the Bill.
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e Recommendations e
8. The Committee recommend that-—

(i) the allocation of time to resolution, as shown in paragraph 3
above, be agreed to by the House;

(ii) the classification and allocation of time to Bills by the Com-

mittee; as shown in the Appendix, be agreed to by the House;
and

(iif) Shri Prasannbhai Mehta be permitted to move for leave to
introduce his Constitution (Amendment) Bill

New Dmsir; - G. G. SWELL,
April 4, 1972 Chairmaon,
Chaitre 18, 1894 (Saka) Committee on Private Members’ Bills

- and Resolutions.



APPENDIX

SL Name of the Bill and the  Bill  Category Time recom-
No. Member-in-charge No. recommsnded wmended
1 2 3 4 s
1. The Architects Bill, 1 of 1972 B 2 hours
1972 by Shri K. Lakkappa
3. The Constitytion Amndm) 7 of 1973 B 2 hours

Bill, 1973 ( ment of
duu-'rs,eta)bystxﬁA K-
Gopalan.

3. ’lheCoutiwdon(Amendment) g9of 1972 B 2 hours
Bill, 1972 (Amendment
BkhthSd:ednle)byDrm

4 The Price Control Bill, 1972 by 11 0f 1972 B 3 hours
Dr. Karni Singh, -

$. The Constitution (Amendment) 14 of 1972 B 2 hours

Bill, 1972 (Amendment of arti-
cleugmdag)bybt Karnl
Singh.

6. The Constitution (Amandment) 10 of 1973 B 3 hours
s '
t e
Rartanial Brahman.
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CORRI GENDUM
\‘ to
ELEVENTH REPOBRT®* OF COMMITTEE ON PRIVATS MEMBERS'
BILLS 4ND RESOLUTIONS PRSSENTED TO LOK SaBHA ON
5-4-1972
In para 4 of the Report,-
for "Dr. Ksran Singh"
read "Dr. Karni Singh"
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